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Edecrion, do hereby salemuly affirm snd stale on oath as under:-
i Arike out whichever is nol applicable)

(1) 1am a candidate set up h}'—---E-: 1. P cemnnem-f name of the political party |/ am soniesling & a
Independent candidaic,
(2) Details of PAN and status of filing of Ineome tax refurn :
5. No, | Names " [ Permanent ["The financial year for | Total income “‘
Account Mumber | which the last shown Ln Income
(PAN) Income-tax rern has | Tax Retum (in |
—— st - been filed Rupees) |
I o ARTPTiIesIQ | 2e9-1 0 247,h0.00 |
& 5 AW PTeR7IF| r2med-lo 123, 560.0a
3. Dependent | e Bl L
4, Dependent 2 B L - S0 L
]5-. Dependemt 3 ... VTS BIL B

{3} The following case(s) iv/ are peoding against me in which cognizance has been taken by the couri:-

Sl. | Offence Description

Mo, T i WEE

{a) | The details of cases where the court has taken | Jahed P.5 L4466 MO 291 | 16 dabed 26 %[t
cognizance, Sections of the Act and description Yt =) |( 188 f.P.¢

of the offence for which cognizance taken ;

(b} | Mame of the court, Case No. and Date of order BB LM f!w,.«';i:u.a_ paakhoy
taking cognizance : T R.Ho, ?L”-'!'j“u 110 -0

(e} | Details of Appeal (s} / Application(s) for revision B
tif any) filed agains the above order(s) - BL WL

4. Cases in which 1 have been convicted by  court of law{other those n!l‘ermd 1o in Form 26):

'{il The details of cases, Sections of the |—’ T — e
! Act and description of the offence for | > M"- 1
which gonvicted ] —
ﬂrlhccnufﬂ}l PE“‘ Hn ;d_ [ — 1—\1\1_
Jof order(s) B



| Punishme 1 impioec.

ian Thut | give hecemn below the detuils of oo gssets (movable wad omovable vie g of myvsel,

s spouse and all dependenes:

A Details ﬂ‘mmpﬁe ARELCLY
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I, Assels in joint name indicating the extent of joint ownership will also have to be given

2. In case of de
Mare of Ba

ipnvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme
Institeiion and Branch are w be given

i Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange in respeet o listed

LONTIpANies and 85 per books in case of non- isted cormpanies should be given,
4. Dependent’, here incans a person, substantially dependent on the income of the candidate.
5. Details including amount is to be given separately in respect of each investment)

i S Description . Selfl Spouse | Dependent-1 | Dependent-2 : Ihpemlcnt-]-]
| No. # =20 IniEe 4o v gt g |
g |r‘*”h""h"“d i E4 . 5e0 | 15,600 B =L | L ‘
(4] | Desails of Deposits in Bank 0B -leg2a& | ].
| accounts (FDRs, Term Deposits Athihabad Bark '
| and all other types of Depasits Lsams ~11 4y~
including saving accounts), it cn. SHIE (YRl oL ML
Deposits with Financial Pasae = B0 i
l | Institutions, Mon Banking ;'.r“ < AEaAThs
Financial Companies and i
Cooperative societies and the H '
\___, amount in each such deposit
| Tiii) | Deratls of investment in Bonds,
| | Debentures/shares and units in ML N r1L w1t ot 4
| | companies/Mutual Funds and 445 '
| others and the amount.
(v} | Details of investment in NSS, fukal 0 e |
Postal Savings, Insurance Policies 'aw-'*a“ ¢ i I
and investment in any Financial Lt g 1L A
Instrument in Post office or Pl WL 5 P ! rt |
. Insurance Company and the i '
i__ amount | -I
| (v} | Personal loans/advance given to !
| any person or entity including I
! | firm, Company, Trust elc, and riil RLIL - Ptk R ML l
| aiher receivables from debtors o ! |
_1and the amount, ! e = i" |
(w11 | Motor Vehickes/Afrerafis/ ER:-;« e, oe | ‘
| Yachts/Ships (details of Make, Talery . bopresy LA RN i |
Registration Mo, ete, Year of ] PRLTL B P Ll T il K | HHL !
!____ Murchase and amount ) | _|- PR,
 {viti| Jewelry, bullion and valusblc | b~ Gooon 5 bhes - 1.50000] @ bhea fuid | g ble— Soid | i
o thing (give details of weight and " - NG T | Boentre | =Y L
| : 3 .'-ll'ln'i‘;‘u_ Ly gon et L i
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s e ey e T — — T T e T
N i) Any other assets such s valae of TR ‘L _

#‘ | Clatminterest [ ~ i_ ) k =1L "l"'|-'.1_l- ™ |L;__ |
(ia, | Caross Total value Y T I N =t 3 )
= ’ i Elq,ﬁl.trt;,n,h!r.gg,'gbaa it tL N S B |

L [retails of Immovable assets: ' ' '

(Mewe: 1. Properties in joint ownership indicating the cxtent of joint ownership vill also have to be indicat g
2 . Each land or building or apartment should be mentioned separately in this format.)

'_}‘;-_ Description Self Spouse [ Dependent-1 | Dependent-2 | Dependent-$ |
1
- |
2 Location(s) g iR Bty 1[‘&:';.1'.'!#,“.13. ML ML ML |
Survey pumber(s)  F— 11 sie— . o e
fwm:sfrwmm":“_%qﬁ&mr [ECRTET RN el L
Whether inherited property \
{ Yes or NO) jes N AL IRAY ML
Date of purchase in case of self O 1385 oo o
acquired property *"H,I L i AR Mt R ARE
Cust of Land {in case of Lyg ke e
purchase)at the time of Sl L 1 r0tups il o ML ~l L
purchase :
Any Investment on the land by
way of development, SRR Rl ML L ML
construction etc.
A CEA 1
“mnﬂmmﬂmml ?‘r‘: ':u-r: o o000 T‘““L T L
Non-Agricultural Land 2y ot pu
{ln Location(s) pomEL et A rL mL
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m?‘uﬂwﬁnmin bk 8 dhoe | g b, L1 SR 1L
ﬁrﬁf‘u“&’f"” Py NS Mo ML LTI AN TS
E;h"::dpumhminmauf‘selr | 1.5, 1dan M L 11 L N
Cost of Land (in case of T byt
purchase) at the time of ™AL Logoeow= | L AR AL
| puml'ltqu | i
| A the
wayofdeveopmem, | YL [ NI [ ML [N
| construction etg, L
HWE oxl:muteCum:llmtrk.::l: fos 000 e I *\1_1 L T\J“_ VL
value : = e -
_:iii} erci R .
(inchuding apartments) r=d 1L ™l L L ML
| -L.ocation(s) ’ |
| -Survey number(s) 1 FE =
\ﬁ‘:’.’;:::;?if;‘?h} R B L i L WL M )
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Do of purchase in case of weir f
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| T st of property (in case of
i e rehase) at the time of
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ML | ML |
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SR SRR =

L 1L

Aoy Investment an Lthe
pvaperty by way of
| { developmeni, construction etc.
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| Approximate Current market
1| value
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L niL AL ;

{iv) | Residential Byildings (including
| apartments,

~Location(s)

- Survey number(s)

Part]
isY %

i
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s ft.)
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=44 [
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1L ___j

Built up Area (Total

i | Atea (Total measurement in
1 A
| rieasurement in gq. i)

T

=101

11 L 1 [ R S

- | Whether inherited property
| {(Yes or NO)

"\1!_1.

AL

AL 1L MIE

Dt of purchase in case of self
acquired property

L LS

AR

L YL ML

Cost of property (in case of
[ purchase) at the time of

ML

NIL

RItL 1L L

| " Any Investment on the land by
| way of development,
i construction ete.

14 i

L

110 ran ML
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L 1L =it

{v) | Oihers (such as interest in

property)

1L
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8 I ¥ At 110

{vi} | Total of Current Market

: Value of (i) to {v) above
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{6) 1ghve herein below the details of linbilitics/ dues to public financial Institutions and government :- )
(Note: Please give sepurate details of name of Bank , Institution, entity or individoal and smount for each item)

|s. | Description Self Spouse(s) | Dependent-1 | Dependent-2 | Dependent-) |
M. l -, ]
(it | Loan or dues to Bank/Financial |Altbad 7
: : ] - Lol eyt b " |
| Name of Bank ar F I.J.nl_l..'..[.:'“?..'.ky..& Pl L bt tfl [
Amount outstanding ehilr Rand u‘;ﬁﬁq
! Matre of loan o _“_“E“‘_l', b s o }
.,P”’ Loun or does to any
A individuals/ Entity other than ' |
- '"""d“_‘{ﬂ'h""' 1 Al P L A
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1 Aty wiher liability ML pdie ML My | ML __I
o == = _ | ..
|| Grand total of liabilities Wi e TSR N T 1T Mie |
(i) | Goverament Dues: e i 5 (i |
Dues 1o departments dealing ORIy L o '
with government Pl bt RAL it :
S aeconymodation | __|_ o
Dues to departments dealing ! - !
waith supply of water =l L ) 101 L L RHL
Dues ta departments dealing ' i
with supply of electricity 4L Petbl L L i
Dues to departments dealing o '
with supply of M ML MY L SR ML
| telephones/mobiles
Dues to departments dealing
with ment
e e MIL It rL M= ML
helicopters)
Income Tax Dues X[ L Hil— N L ML
Wealth Tax Dues B o T L— = HI—
Service Tax_Dues T RS = Ty A=
Municipal /Property Tax Dues | 1) 11— T Nl PV N
Sales Tax Dues L L X\ w1 L
Any other dues T T L ™ML ML
Grand total of all Govt. dues  |Q, 5 (, Folood I 1;;qr T s G L
iy BE: e |

(7) Details of profession or occupation:
a Self... F‘Mlif.l; Ly
b, Spous: Semdage £
(8) My educational qualification is as under: Makri¢ —HH ki

.-. o — S 1-- i it
- -nn CEheg & v 459 -1
(Give details of highest School / University education vnﬂ:h full fa'm i‘;ﬁ certificate/ diploma/ degree course )
{Mame of the School /College/ University and the year in which the course was completed.)

sebvol Pt 1484 .
X W & paskt ks - bl s
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(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidate Sh/SMLKUM. 0 ha) —tee okt
2. | Full postal address Bd . Pasay Pl Anekal - Birea) ohsl e
3, | Number and Name of the constituency and Qo Benther | 1) ke

state 5 T
b, | Name of the Political party which set up the 3, 2. P

idate {otherwise write ‘Independent’) '
Mumber of cases in which convietion arder
{other than those referred 10 in Form 26)

e AR




(v; Twial pumber ol i-*uHJiug_.a_:.-::-. where the
et 5] have takon cognizane
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e g L N | Inewame Tax Return filed i

| [ (a) Candidate Ty~ Talig. 1oip |'1 M7 WD e

. (B Spomser _Avad 110078 F Qpwd-toi0 | vﬂn%n*”"

| (c) Dependents | . . T R T Y ]

s _ Details of Assets and Liabilities in rupees o “__!
I Description .E:ell' Spouse | Dependent-=1| Dependent-I quendnn: 1]
A | Maoveable MY 2o pen Lo opate | (000 0n i1
|_ .,..__-"_H*'_EE_EEMEEL e 15 J_ﬁh'-'l{r“l_ LT (o ke e :
1‘s| Immaovahie [ |
| _ | Assen
i) | Purchase Price and I B T =
Development Cost of F AT L L 911
Immovable Property |
(Total Value)
[ii) | Approximate Cument ]
Market Price of bpom=- gogomds it riL ¥
Aszser (Total Value)
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. (Give details of School / University education with full form of the certificate/ diploma/ degree

urse) (Mame of the School /College/ University and the year in which the course was completed.)
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1. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and comreet 1o the

best ofmy  knowledge and belicf, no part of it is Talse and nothing material has besn concealed there from. | further
declere that @ .\

{a] there is no case qunvl:tlm or pending case against me other than those mentioned in items 3 and 4 above;

1) L my spouse, or my-dependents do not have any asset or lability, other than those mentioned in ikems 5 and 6
b,
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Note: 1 Affidavit snnosld be filed latest by 3.00 M an the last date of I'|ﬁng naminations.
= Affidavit suould be swurn before an Unth Commissioner o Mugstrate of the First Class or before s SNoties
Publiz.

- Ml columns should be fitled up and na column to be left blask, 1Fthere is no information o furrisl, i renjicnt ol
any ifzm, either “Nil" or “MNot applicable”, as the case may be, should be mentioned

. The affidavit should be either tvped or written legibly and neativ
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